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Il THE CENTFAL ACMIUISTFATIVE TRIBIIIAL,JAIPUF BENCH,JAIPUR. QO

* d *
Date of Decisicn: 20,35.1999

OA 132/95
Panna Singh, Baku, Smt.layri, Ehema, Sarm, Miularan, Fhule Lal, Suadhir,
Nirakar, Zavitri, Furshottam, Trilochan, Durja} Fatna, Varun, Faju Singh and
Kokila, a&all the albvve applicants are employed as Geangmen under Chief
Fermanent Way Inspector (Scuth) [otas, Western Railway.

... Applicants

Versus

1. Union of India through General Manager, Western Failway, Churchgate,

Bombay . '
2. Divisicnal Railway Manager, Western Failway, Ucta Divieion, Pota.
3. Sr.Divisicnal Engineer (E), Western Failway, Fota Division, Pota.
4. Sr.Divisional Perscnnel Officer, Western Failway, Vota Division, Ueta.

... Respondents

CORAM:

BOL'ELE ME.SOPAL TRISHIA, VICE CHAIFMAN
For the Applicants ... Mr.Shiv Kumar
For the Respondents _ ... Mr.M.Rafig

ORDER

FER HON'ELE MiR.SOPAL IRISHUA, VICE CHATPMAN

Applicants, named abcve, have filed this application under Section 19
of the Administrative Tribunals Act, 1925, praving for a dirvecticn to the
respondente to make payment <of the Travelling Allowence to them on their

transfer from Dhankaniya Talal to Dhanilear.

2. Heard the learned counsel fov the parties. Feccrds of the case have

been carefully rerused.

3. The case of the applicants is that they were initially app<inted on the
posts of Gangman in Bhavnagar Divisicn of the Western Failway on the dates
menticned against their names in the cavee title of the application. ‘They
vere transferred from EBhavnagar Division to [ota Divieion on 31.12.84 in
administrative interest. They were posted to work at Sawaimadhopur.
Thereafter, they were ivansferred at many places in Pota Division. At
present they are employed on the posts of Cangman vnder Chief Fermanent Way
Inspectcr (8), Lota. The applicants have acjquired temporary status on
completion of 120 days continucws service long back. They are Leing raid in
the graded scale for the post of Sangman. The applicants came on posting

under FWI Ramgani Mandi in the month of March, 1993, EAfter seven menthe they

Cagwga&mre ordered to ke transferved from Famganj Mandi o Dhankaniya Talab, Fota,



I

on 15.10.532, on permanent transfer under CPWI (Scuth) Fota in the Western

' _2_

Failway. WNo written crder of transfer was given to the applicante. 2 pass
was issved in respect of 21 persoms and all the aprlicants were rejuired to
move on transfer from the Failway Station Famgani Mandi to Pota. The
arplicants immediately sukbmitted a rvepresentaticon on 14.10.93 and rejuested
the authcrities to keep them at one place. They alsc rejuested that all
admissible alliwances on transier «chould ke raid to them._ mn this
representation & remark was made that the applicants are required to 30 to
Dhaniksar. The CEFWI (&) @ota alsc issued a letter dated 3.11.93 to the
effect that the complete Gang should go to Thanilsar. Thereafter, the
requisite dquty rass was issued on 2.11.92 from Chankaniya Talak to Dhaniksar.
The applicants are tempovrary status Gangner and they were transferred from
Dhankeniya Talalk to Thanilzar, at a distance <f sbwuat 25 kms, in the interest

of administration. They have, therefore, claimed Travelling 2llowance.

4, The respondents have stated in the reply that the applicants  are
temporary statue holder and they are being paid in the graded scale on the
posts of Cangmean. It is alsc stated that the aprlicants are entitled to get

the transfer and racking allowance, if admissilble, as per the extant rles.

It has been further stated by the respondents that whenever the applicants

have submitted the travelling allcowance hills, the same have keen paid
reqularly by the respondents and that the applicants have nct <laimed ths
transfer and packing allcwance ¢n their transier to Thaniksar. The learned
cdﬁnsel for the applicants has vrelied on a decision cof this Bench of the
Tribunal in OA 1124,/92, dated <.2.%d, Canitcsh & cthers Ve. Union of India and

others. The same has been ftaken cn record.

5. It is an undisputed fact that the applicants are temporary status
holders. The Travelling Allowance was not paid to the applicants merely
because they had not submitted any Travelling Allowance bi'llﬁ‘ In the
circumstances, the applicants are directed to submit the Travelling Allowance
bills to reepondent 115.2 within a pericd of one month frem the date of this
crder. The payment of transfer allowance, as admissible undser riles, shall
be made to the spplicants after submission of their Travelling Allowance
bille within a perizd «f three months froem the date of veceipt of the
Travelling Allcwance bills, This application is alleowed accordingly with no

order as to costs.

Cldh&&xa,

(GOPAL KRISHNA)
VICE CHAIRMAN



